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CcNTHAL ADvllNISTHA n VE frlla.JNAL 
ALlAHABALJ BENCH ALlAi-lJ-1f3.i..iU. 

Original Application No. 460 of 2002~ 

Allahabad this the 03th day of February, 2004. 

Hon 'ble Mr. Justice S .R. Singh vi.ce - Cha Lrma n. 
Hon'ble Mr. D.fi. Tiwa_E_i., Member-& 

Vined Kumar Azad 
son of Shri lndr&dev Prasad Ya de v 
Ex-Khalasi, · 
1V o ~ua rte r No. 85-A, B Loco Colony, 
l\-1ug.t.lsarai, Chandauli. 

• ••••••• Applicant. 

l. 

Versus. 

Um.on of India 
through General Manager, 
Eastern Hailway Calcutta now Ko.l ka t ta . 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern flailway Mughalsarai, 
Chanda ul L, 

3. The Di v i s Lone I Signal & Telecom Engineer/.M~Jf 
.Mughal sa ra i, Chandauli. 

4. The Chief Personnel Officer, 
Ea stern Ha Llway , Cal cut ta, 
Now Kol ka tta, 

•••••• Respondents. 

A LUNGvV I IH 

Original Application No.466 of 2002. 

Prav in Sharma 
son of S hri S • N, Sha rrna 
Ex-Khalasi 
H/ o C/ o Ha kesh Vishwa ke rrna , 
~. No.901 CD, Shastri Colony, 
Mugalsarai, Chandauli. 

••••• , Applicant. · 

l. 

Versus. 

Union of India 
through General lvlan2ger, 
Eastern .Hoilway Calcutta now Ko l ka t ta , 

2. Senior Divisional. Signal & Telecom Engineer, 
Eastern .Ha.Hway Mughalsarai, Cha ndau.l L, 

2. The· Divisional Signal & Telecom Engineer/ Jvl~~/ 
Mughalsaraij Chandauli. 

The Chief Personnel. Officer, 
Eastern HaHway Calcutta now Ko.l ket ta • 

- 4. 

•...• l~spondents. 

t ;1. 
I 
I 
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A Lui\G,, 11 l i 

riginal Application No.467 of 2002. 

Ja i Kumar 
son of Shri Chandradeep Sharma 
Ex- Kha la si 
}Vo 11/60, B-29, Krishna Colony (Ranipur) 
Mahmod>rganj, Varanasi. 

•••••• Applicant. 

Versus. 

l. · Unli.on of India 
through General f,,3nage:r, Eastern Hcilway 
Calcutta now Ko Lke t te . 

2. Senior Uivisional Signal & Telecom Engineer, 
Eastern Hail way, /viughal sa ra i, Chanda ul i. 

.3. 1he JJivisional Signc:l s le.lecom Enq i nee r/ i'it1;/ 
iviug hal sa ra I , Chanda ul i. 

Ihe Chief Personnel Ufficer, 
Ec,stern l-iailway Calcutta now Ko l ks tte • 

• , .••• ~ nespondents.. 

ALOt;G,~l rn 
Original App l Lce t i on No.Li65 of 2C102. 

Havindra Giri 
son of Shri Ranj;.it Giri·, 
Ex- Kha Le si 
h/o Village Kharauli, P.O. Shivrampur, 
Ka imur ( Bhabhuna) ••••. Applicant, 

Versus. 

L, Union of India, 
throµgh General fvianager, 
Eastern Ha ilwa y Cal cut ta now Ko.l ka t te . 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern lia ilwa y i,lug h,:1 l sa ra i., <A1a nda ul i. 

3. The uiv isi one I Signal & Telecom Engj_neer/ M,,j 
l,,ughalsa ra L, Cb2ndauli. 

4. The Chief 1-'ersonnel Officer, 
Eastern .tiailway, Calcutta now Kolkatta • 

• ••• . .• Hespomlents. 

ALL!h01ilfi-l 
Original Application No,463 of 2002 

Nagina Giri, 
son of Shri Ranj it Gi r i. 
Ex- Kha la si 
fl/ o Village Kha rauli, ffi Shivrampur 
Ka imur ( Bhabhua) 

l), 
~ , ••••. Applicant 
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Versus. 

l. Union of India 
through General Manager 
Eastern Railway Calcutta now Kolkatta. 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern Railway Mughalsarai, Cha nda ul L. 

3. The Divisional Signal & Telecom Engineer/M~'i/ 
Mughalsarai, Chanda u.l L, 

4. The Chief Personnel Officer, Eastern Railway 
Calcutta now Ko l ka t ta . 

• •••• He sp onderrts . 

A LLJ!'JGh I TH 

Original Application No.461 of 2002. 

Sa nj a y Kt rna r :nwa ri 
U/.JE/T;M. ;;s.s.M. 
son of ~hri Arnbika Tiwa r i , 
Ex-Khalasi, 
H/ o Lot No.2, House No.169, Near !-'ani ke Ie nk I 
Mugalsarai, Cha nda ul L, 

•••••• Applicant. 

Versus. 

L, Union of India, 
through General Nlanage.r, 
Ea stern Railway, Cal cut ta now Kol ka t ta . 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern Hailway Mughalsarai, Che ndau l i , 

3. The Div i.s i ene I Signal & Telecom Engineer/M11/ 
Mug ha l sa ra L, Chanda ul i. 

4. The Chief Personnel Officer, 
Eastern Hailway Calcutta now Kolkatta • 

• • • • • • He sponderrt s . 

;.. LL.iNG,v I TH 

Original ,Application No,462 of 2002. 

Subhash Pa swa n 
son of Late Shri Mukhrc:m Pa swe n , 
Ex-Khalasi 
Hjo Alinagar \New .. Basti) 
Mug al sa ra L, Chanda ul L. 

. •••••. Appl Les n t . 

Versus. 

L, Union of India 
through General Manager, 
Eastern Railway Calcutta now Kolkatta. 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern Hail,1ay, ,;iughalsarai, Chandauli. 
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3. The 'Divisional Signal 8. Telecom Engineer/M~w/ 
Mug ha Lse ra i, Chanda ul I , 

The Chief Personnel Officer, 
Eastern Railway Calcutta now 
Ko.l ka t ta , 

• •••• Respondents. 

4. 

AlONGvHTH 

Or~ginal Application No.464 of 2002. 

Phirendra Kumar Upadhyaya 
son of Shri Shambhu Upadbaya , sx- Khalasi 
H/o .Parashuram l-'ur, .'.:>ikatya .Hailway G3ta, 
Mug al sa ra i~ Chanda ul i. 

•••••• Applicant. 

(By Advocates!"Shri V Budhwar) 

Versus. 

l. Union of InJia, 
through General Manager, 
Eastern .. Hailway Calcutta now Kolkatta. 

2. Senior Divisional Signal & Telecom Engineer, 
Eastern Railway, Mughalsarai, Chandauli. 

3. The Div'.:.sional Signal & Telecom Engineer/Ml)'/ 
Mug ha lsara i, Chanda ul i. 

4. The Chief Personnel Officer, Eastern Failway, 
Calcutta now· Kolkatta. 

• •••••• Hespondents. . . 
(By Advocate Sri K.P. Singh) 

ORDER ------ 
( By Hon 'ble Mr. Justice S • .H. Singh) 

Heard Shri ::, .C. Budhwa r Senior Cour.isel assisted 

by Shri Vikas Budhwar learned counsel for the applicant 

and Shri K.P. Singh learned standihg .. tounsel representing 

£pr!the respondents and perused the pleadings. 

2. All these eight 0,As arise out of identical ·facts 

a net with the consent of counsel appearing for the parties 

they were connected together for disposal by a common order. 

3. ~ Identically worded charge memos were served 
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to the individual applicants in these connected 0,As. The 

articles of charges as enumerated in 0.A No.460/02, V.K. 

Azad Vs. Union of India and Ors. are reproduced below:-. 

Article-I 

"Sri Vinod Kumar Azad has produced fake and false 
office order for initial appointment in fu LIwe ys 
violating instructions for appointment in !U.ys, 

. Article-II 

Sri Vinod Kumar 1\za d has acted as unbecoming of a 
&ilway Servant and contravened the l.J & A service 
conduct 1{ules under liule 3 ti), L, ii) & iii) of 
196611• 

It would •a ppaa r that by off ice order No. E. 740/ 2/ 01. I V/Spl 

Apµtt. Calcutta d~ted 25.01.1999 which µurports to have 

been issued by the Assistant ~ersonnel Ufficer (E} of 

Eastern .Hailway, the aµplicants were appointed in Gr oup 'D' 
category on the pay of Hs.2550/- per month in scale of 

Hs.2550-3200 (RP) and posted under DSTE/t,hi/iv1GS Eastern 

Ha i Iway wit'h immediate effect. On an enquiry, however, 

it was found, vide enquiry report (Annexure No.16), that the 

said office order of appointment was fake. Helying upon 

the said enquiry report, show ca use notices we re issued 

to the applicants and after considering the reply 

submitted by individual, the Disciplinary Authority passed 

an order of removal fr~u service on Ol.03.20Gl. Aµpeals 

preferred agcinst the said or de r came to be rejected 

vide order dated 19.03.2001. Ag~rieved by the sbme, the 

instant 0.As have been instituted by the agyrieved 

individual applicants. 

4. Learned counsel for the applicant has submitted 

t ha t there was no evidence in supp o rt of the charge that 

the appointment order was produced by the individual 

applicant nor was there any evidence to prove that the 

order pursuant to which the e pp.l d ca rrt s were app.ointed, 

was a fake and forged doc uuro n t , Shri K.f-'. Singh learned 

~ 

-----------------~~~_:.,. 
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counsel for the respondents, on the other hand, submits 

that no procedure for appointment on compassionate ground 

was at all under-taken and no appointment order was issued 

by the Competent Authority. The so called office order, 

pursuant to which the applicants were appointed, was a 

forged and fake document. It is further submiited by the 

respondent's counsel that i'nitially, on the basis of fake 

order dated 25.01.1999, the eight applicants herein were . 

appointed and thereafter another office order No.E. 743/5/Cl. 

IV/Spl. App t t , Calcutta dated 29.09.2000 was received in 

the office of respondent No.3. A doubt arose on the 

~enuineness of the said order whereupon the Competent 

Authority passed the following order:- 

"PL Verify genuineness of this ofder from H'-< & 
also verify all p rev i ous orders of direct 
appointment to this office" • 

Chief Personnel Officer, by letter dated 16.11.2000 

informed the D.S. I.E. (MW), Eastern 1{3ilway, Mughalsarai 

that the letters enclosed with letter dated 07.11.2000 

were fake and considering seriousness of the matter it was 

ordered that:- 

"(a) v~here appointment has not been given, an 
F.I.rl, should be Lodqe d to nearest police 
station. · 

(.b) In r e spe c t of the 8 persons who have already 
been given emp Loyme n t against the fake office 
order No.E.740/2/01.IV/Spl. App tt . dated· 
25.01.1999 should be susµended forthwith. 
Simultaneously, major µenalty charge Sheet may 
also be issued to these 8 persons as µer 
prov is ion under D&A .Hules11• 

It was pursuant to the aforesaid direction that the 

charge memo was Ls sue d and enquiry c r fi ce r found that the 

office order on the be s i s of which the eight ap p.Li cs rrts 

he re in we re a ppointeo as a fake one. It is true that no 

evidence was led to the effect that the office order on the 

basis of which the app l d ce n t s were appointed was, in fact, 

produced by them but it is proved that the e pp I Lcc nts got 

~d'-~ 



office order, it cou!d p .1::~:; ~rae, .. : 

a cce p te d by the DiscifilinaI"y· l~utt-iGL':i.ty tb.at ti:r:..~ o . .'ficG 

order d·ted 25.01,199~ va~ fake ana forg~d. 1~ is n0t a± 

-~. 

5. 

counsRl for the co~duct was such as coulJ r2n1er the 

applicants disqual1f_.e.i for Ciorr~.rn:nent s s rv i ce .. Un<J,:-r. 

in·i;erference by t:he T:c:\.bun.:.,.l, 

6, 

No order os -~~ cost::., 

V .-e_ ' 


